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31.03.2021 Heard.   

Issue Notice. Requisite along with process fee, if not filed, be filed within 

three days. If the Appellants provide e-mail address of Respondents, let notice 

be also issued through e-mail. The Appellants to complete service on 

Respondents.  

It is stated by the learned Counsel for the Appellants that in connected 

matter having Company Appeal (AT) (Ins) No.257 of 2020, this Court has 

stayed para - 26 – directions of the Impugned Order dated 13.11.2019 in that 

Appeal, copy of which is at Annexure A-8 Page – 56. There was yet another 

Order passed by the Adjudicating Authority (National Company Law Tribunal, 

Mumbai Bench) on 28th January, 2021 in M.A. 919/ 2020, copy of which is 

at Annexure A-1 Page – 27 in which also similar direction was there to Banks 

to execute the Agreement and transfer property as directed in Order dated 

13.11.2019 and which Order is now challenged in this Appeal. Counsel refers  
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to Prayer – B of M.A. 919/2020 which has been allowed by the Adjudicating 

Authority.  

 It is stated that the other Appeal - Company Appeal (AT) (Ins) No.257 of 

2020 is coming up on 14th April, 2021.  

 The learned Counsel for the Appellants seeks ad interim directions to 

stay the Order passed in M.A. 919/ 2020. 

 Having gone through the record, till the next date, the Impugned Order 

in M.A. 919/2020 (Annexure A-1) is stayed.   

 Respondents to file Reply.  

 List the Appeal ‘for admission (after Notice) hearing’ on 14th April, 2021.  

 Registry to take steps so that the present Appeal as well as Company 

Appeal (AT) (Ins) No.257 of 2020 come before  the same Bench.  

 The ad interim Order shall remain in force till next date.  

 

 

 
    [Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

[Dr. Alok Srivastava] 
Member (Technical)  
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